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even know that they have become 
entitled to this enhanced pension? 
Some of their relatives who would get 
that pension have not come to know, 
When they come to know and when 
they apply, there is a very big gap 
of time bdore thl':,' get any reply or 
any redress, 

Sardar Majithia: Government have 
already giVl'n dUl' notification, It is a 
Governml'nt notification and every 
ant' takes I)('ncfit out of it. I should 
like to assu/'(' I'x-s('!'viceml'n through 
this House that each individual case 
will b(~ lookl'd aft!'!' and no injustice 
will be dOnt" 

Shrl S, M. Banerjee: It is said in 
the ~tatem('nt that it will necessarily 
takt:' somt' time for the Controller of 
Defence A('('ounts (Pensions) Allaha-
bad and the P('nsion Disbursing 
offi"f'rs all OVl'!' the country to imph.·-
ml~nt full~' the orders ot the Govern-
ment. I want 10 know, when the 
Govl'rnnll'nt took the dpcision, was it 
not with Ih(' concurren,'e of Audit 
authol'lli.·s and if so, why should they 
tnkl' ,ul'h a long timl'. 

Sudsr MaJltbla: When thl' cases of 
thl'SC' 74.000 plus 84,000 plus 70,000 
pl'opl,' weI'" dpl'ich'd upon, the Con-
trollt'r Gl'ncrlll of Defpnt,c Accounts 
WIIS consulll'd. His represeniatl\'e 
was on the cornmith'(' which went 
into thlll ulonl!! wilh rppresentRtives 
of Ihl' Ministrv of DefE-nce Thl' 
Financial Advi~r was also thl'!'t,. 
Tht,y hnvl' all gOnt' into that alTilir. 

'" ~ m : ~, If1fT ~RT 
~ ~ It",13Q0 ~ ~ ~t iil"'J-

""" t fIJi ~ '" ~ IR I'fif>' ~ f~~ 
~ If>'l: fl'll1f 3IT~ ? Jj ~ifT ;mm j 
fIJi >Rm'f ~ ~m ~ ~ tlf Cfil,ii'ol"l 
lq"(it;~~m~tt~~~ ? 

W'tt\"( ,,~,1Pt : q q;n nT 
,nqt f1ri~~~{t'~ I ~ 
IIMmT 1ft ~ ~ t f1ri ~ ~ ~ 
ptIi) firmtn ~ I 

Shrimati Da Palchoudhuri: May I 
know whether, under this scheme and 
process of work, the I,N.A, officers 
personnel will come in for pension 
that is due to them? Has all the 
pl'nsion that is due to them been dis-
bursed up to the year? 

Sardar Majithia: If a separate ques-
tion IS PUt regarding I.N.A., we will 
answer that. 

Shri D, C_ Sharma: What is the 
extra amount that the Government 
will have today in view of the 
!'nhanred pension? 

Sardar Majlthia: The exact amount 
of what the Government will have to 
pay can only be found out when every 
pt'nsiOlwr', pC'llsion has beef. finalised, 
I can roughly say that it will run 
into a couple of CfOrt'S of rupees. 

Industrial Council lor Ordnanre 
Fadory Employees 

·105(;' Shri S, M. Banerjee: Will 
the M1I1i,tt,J' of Df'Ienee be pleased to 
stall" 

(iI) whetlwf the mepting of the 
Industrial Council for the Ordnance 
Factory ('mployt'l~ was held in 
Dir('rtor ·Gl'ncral's Office at Calcutt.a; 

(b) If ~o, what itE'ms \11'1:r(" discus-
sed; '1'1 

(') how mall~' workl'rs' reprcsen-
tativl'.'; atlt'ndl'd the met'hng; and 

(d) thl' items on which decisions 
\\'\'1'(' tilkt'n? 

The Parliamentary SecretarJ to the 
Minister 01 Defence (Shri FateslDhrao 
Gaekwad): (a) Two meetings of the 
Industrial Council have been held so 
far. The last meeting was held in 
April, 1959. 

(b) The items discussed at the last 
m~'tinR were broadly:-

(i) Industrial Relations; 

( ii) Production problems and 
productiylty; 

(iii) Discipline in Ordnance Fac-
tories; and 
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(iv) Welfare Measures. 

(c) Forty-four members. 

(d) A statement is laid on th' Table 
of the House. 

STATEMENT 

( 1) Opl'ning of more branches of 
the Women's Welfare Association to 
make the scheme of 'Family Welfare' 
a success. 

(2) Allotment of office accommoda-
tion to rl'cognised Unions whet'ever 
such accommodation is available. 

(3) Removal of disparity in condi-
tions of service of industrial employees 
and non-industrial employees, 

(4) Grant of recognition to only 
one Union in the same installation. 

15} Abolition of Negotiating Machi-
nery at the lowest level. 

(6) Increased educational facilities 
for l'hildn'n of employees in Ordnance 
Factories. 

(7) Supply of It'a and snat'ks to tbe 
workers during working hours. 

Shri S. M. Banerjee: In t1w state-
ment. item 4 is, grant of I'l'('o/{nition 
to only one union in Ih.· s"mt· in~tal
lation. I want to know, when there 
art' rival unions in most of the defence 
installations now, what steps Govern-
ment propose to take to see that the 
most f('presentativl' union is granted 
rCl'ognition. 

The Depat,. Mhlillter 01 Defence 
(Sbri Barbuamalah): This recom-
mendation has been considered by the 
Go';ernml'nl and it has bum decideJ 
that so long a~ a union fulfils the con-
dilions of rccognit:on. recognition 
could not be refulled by the Govern-
ment to any union. 

Sbri M ........ EI ... : The hon. 
Miniater said about condition.. What 
al'f' the conditions'? 

Mr. S....., The conditioDl have 
alway. been referred to in thi. Hou •. 

Shrl S. M. Banerjee: Another item 
in the statement is removal of dis-
parity in conditions of service of 
industrial employee,s and non-indus-
trial pmployees. I would like to know 
whether the Government propose to 
imDlement the recommendations of 
th~ Admiral Shankar Committee 
which was institute to go into tbis 
qUl'suon. 

Shrl Racharamalah: The committee 
specially constituted to go into tbis 
question has made certain recom-
mendations. Some of the propo.al.s 
are stIll under examination of the 
Government. 

Shri S. M. Banerjee: Arising out of 
this, I want to know whether It is • 
fact that nearly 32 Unions lost theIr 
recognition because of participation in 
till' strikl'. I want to know whethl'r 
thl' Governm('nt proposl.' to consider 
this matter and restore their recogni-
tIOn. 

Shrl Kal'hunramalah: This i. • 
general question and naturally, tbe 
Defence Ministl'y cannot takl' an 
isolated dt'(·ision. It is tor the Gov-
ernment a~ a whoh! to consider the 
matter. 

Mr. Speaker: Shri Vidya Charan 
Shukhl-Nol putting it. Nt'xl ques-
tion. 

POIt-malrie Scholanhlps to ChUdreD 
01 Scbool Teaeben 

+ r MhrimaU Iia Palehoadhllrl: 
o.oa. ~ Shrl Cblntamoal Paalp'abl: 

l Sbrl Aarobilldo GIaOIaI: 
WIll the Minister of EdacaUDa be 

pleased to state: 
(al whl'ther any Post·Matrie Merit 

Scholarship~ ha\'(' be .. n awarded 10 
children of Primary and 8«-nndaty 
School TeaeherJI in India thlll year 
(1961) jn~tituted under a Central 
Government Scheme; and 

(bl if .a, the details thereof, State-
wise? 

'ftut ........ ." ......... (Dr. It. 
L. .......... ): fa) Not yet. .. the last 




